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31.10.¢ * Learned counsel Mr. B.K.Sharma with Mr. =
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G.K.Thakuria, Advocate, for the applicant.
' Learned Addl. C.G.S.C. Mr. G.Sarma, for .

s . the respondents.
This application is iu '

form and within' time This application has_ been taken up

C. F. of Rs. 50/- ’ unlisted on the request of Mr. B.K. Sharma on )
deposited v;dezz b 255k | the ground of urgency. _ _
IPO/BD No G e Ll ! Perused the application and heard counsel
Dated ... ...5:9_.?92.!‘?5‘ . -
2/ €756 ~ ‘ of both sides. | '
’ > "’ g f The applicant has in this application '
- rar. ‘
g/& ! impugneA the Order No. B32/General Transfer
o  dated the 2lst August, 1996 (Annexure-3) and
1] N :
- : Order dated 26.8.1996 (Annexure-4). I consider
Y | that this application needs not be admitted at -
, _ this stage and it should be disposed of with the i"'"
f‘ [‘/‘?( : : direction to the respondent No. 2 i.e. the Chief |
 — M Post Master General, N.E. Circle, Shillong to
C,qa‘7 4%/ dispose of the representation dated '27.8.96

e e ) o /b/"“"e 7 submitted by the applicant to him (Annexure-7 to

f LV
M/l\ //Vu A/ this application). Accordingly the application
ﬂ f\’,? Mﬁ-—(_, | ' ‘is " disposed of with the direction to ‘the
?’ / ’("’ ' respondent No. 2 to dispose of the aforesaid
DA » - 34?‘3 ﬁ 3‘(“96 , representatlon dated 27.8.1996 (Annexure—7) with -
@, 6/ GE . ) eaklng order within one month from the date i

4 of/ recelpt of the copy of this order It is ’

. - . -
y/io‘..t‘.o..o. 0.000.00...‘]. o.‘o‘.oi.‘ Oooaoooqsoo.n-o',000000..000..00000.000‘.
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ORDER

further directed that the operation of the

B32/General Transfer dated 21.8.96

P-O'oooco!o000:000¢0.0|OOOQOOICOOOOéootoolv..

“3(AhneXufe-3) and order' dated 26.8.96 (Annexure- .
r 74) shall be kept in abeyance by the respondené}

pendlng dlsposql of the aforesaJd representation .

by the respendent No. 2..+

' Thevapplieant is at liberty to approach
this'Iribunal if she is‘still éggrieved with the
order to be 1ssued by thentspondent No. 2 on her

representation.

The Application is dlsposed of. No order-
gy

Copy of ‘the order be supplied on the

fcounsel of both sides. - oz
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BEFORE THE CENTRAL ADMINI STRATIVE TRIBUNAL:: GUWAHATI BENCH

O,A, No, of 1996

BETWEEN

Smt, Th, Shyama Devi,

Asstt., POstmaster, Parcel Branch,
Imphal Resx Head Post Office,
Imphal, Manipur,

AND

1. The Union of Indis,
represented by the Secretary to
the Government of India,
Ministry of Communication,
Department of Posts,
Dak Bhavan, New Delhi-1,

2. The Chief Postmaster General,
'~ N.E. Circle, Shillong,-793001

\J;f' Shri R.K. Biswanath Singh,
Sr. Superintendent of Post Officegs,
Manipur Division, Imphal-795001

4, Shri S. Kalachand Singh,
Sub-Postmaster, Mantripukhuri Sub Post Office,
Mantripukhuri, Manipur, ! * :

5. The Postmaster, o
Imphal Head Post Office,
Imphal-795001.

...  Respondents

DETAILS OF APPLICATION

1, PARTICULARS OF THE ORDER AGAINST WHICH
_THE APPLIC ATION I'S MADE :

The applimtion is directed against the mal afi de
order of transfer of the applicant by the impugned order
No, B-32/Geheral Transfer dated 2Ry 21.8.96 issued by_.the
Senior Supdt, of Post Offices, Manipur Di:vision, Imphal -

Shri R.K. Biswanath Singh - respondent No, 3.
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2, JURISDICTION OF THE TRIBUNAL :

dhe applicant declares that the subject matter of
the spplic@tion is within the jurisdiction of this Hon'ble

Tribunal.

3. LIMITATION :

The applicant further declares that the instant

application has been filed within the limitation period

prescribed under Section 21 of the Administrative Tribunals

Ast, 1985, | : »

4, FACTS OF THE CASE :

4, 1 That the applica nt is a citizen of India and a
pemmanent resident of Manipur and as such, she is entitled to

all the rights, 'px:otections and privileges guaranteed by the

Con stitution of India.

4,2 That the applicant is presently working as Asstt.

Po stmaster at Imphal Head Post Office, Imphal which is a

Higher Selection Grade-II post in the pay scale of &s, 1600-2660/;
.'/fi/ That the gpplicant entered into the serviced of the
Department of Posfs in the year 1970 (12.1.70) and on comple-
tion of 16 years of service, she was granted the Lower Selection
Gra&e (LSG) with effect from 12,1,86 under the Biennial Cadre
Review (in short BCR) Scheme. Be it stated here that under

the BCR Scheme issued under No, 22-1/89-PE.I dated 11.10,.91

an incumbent as indicated therein on completion of 16 years of

service is entitled to get his promotion te LSG and then on

C‘Ontd....l:)/30
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completion of 26 years of sexvice, the incumbent is
entitled to get further promotion to HSG-1I, As indicated
in the scheme itself, his time bound promotion after
completion of 16 years is to the pay scale oOf Bs, 1400-2300/~
and thereafter on compketiton of 26 years of service
the next time bound promotion is to the pay scale of
Rs, 1600-2660/~. The first promotion to the scale of Rs, 1400-
2300/- is called Lower Selection Grade and the next
promotion<to the scale of ®s. 1600-2600/- is called Higher

t\‘ , f) o Selection Grade-II. The post of Asstt., Postmaster is in

\ » } HSG-II as has been identified pursuant to the BCR Schemne,

| \ The post of Sub-Postmaster in respect of which the instant
applicati(); is‘-:ox;cemed is neither in the LSG nor in the
HSG-II, The applicant craves leave of this Hon'ble
Tribunal to produce a copy of the Biennial Cadre Ruwkmus

Review Scheme at hie time of hearing of the instant O0.A.

4,4 That the applicant states that her promotion

on completion of 26 years of service under the BCR to the
next .hi‘gher. grade i.e, HSG-II in the pay, scale of ps, 1600-
2660/~ is long overdue, The applicant as stated above,

had entered into the services of the Department of Posts
on 12,1.70 and she has completed 26 years of service in
January 1996 and thus entitled to be promoted with effect

from January 1996,

4,5 That the applicant states thaf at present she
is the seniormost imcumbent due for promotion under the
time bound promotion scheme to HSG-II in the pay scale of
Rs. 1600=2660/~, However, the respondent No, 3 in sheer

violation of the BCR Scheme and the principle of posting

Contd,,,, b/4,
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the seniormmo st incumbent, has been making asppointment to

the post of Asstt. Postmaster (HSG.II) from amongst the
junior persons in the gradation list. In this connection,
mention may be ’;uade of the incumbent at Sl. No, 29 of the
gradation list viz, Md. Abdul Manab Sheikh who was earlier
given the officiating appointment to the post of Asstt.
Postmaster in total disrega/rd of seniority of the applicant.
However, on her representation making grievance against such
illegalities: eventually she has been posted as Asstt.
Postmaster vide Memo No, B-32/Rotation Trarlsfer/Pt.IV dated

26,7.,96, By the said order, it h=s beem mentioned that

said Md. A.M. Sheikh who was junior to the appiicant will
on joining of the applicant as Asstt, Postmaster shall work

as Postal Agsistant, Imphal Head Office.

A copy of the said order dated 26,7,96 is annexed

herewith as ANNEXURE.1,

Further s copy of the Gradation List make’ as

publi shed vide No, 86/GL/PA/Corr dated 24.9,94

(relevant portion) is annexed as ANNEXURE- 2,

4,6 That pursuant to the said order of asppointment,
the applicant joined her duty as Asstt. Postmaster and has
been discharging her duties to the satisfaction of all
cencemed, When the impugned order of transfer was issued
by the respondent No, 3 malafide and in colourable exercise

of power, by te said order dated 21,8,96, the gpplicant who

'; has been officiating as Asstt, Posgtmaster Imphal HO, is
; sought to be posted as Sup-POstmaster, Mantripukhuri Sub

Post Office vice one Shri S. Kalachand Singh} (Respondent No, 4)

Contdo eee OP/SO
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A copy of the sald order dated 21,8,96 is

annexederewith as AINEXURE-3,

4,7 That the applicant states that the aforesald
order of transfer dated.21.8.96 is neither in public. interest
nor in the exigencies of services. Same is founded on
malafide and in colourable exercise of power on the part
ofthe respopdent No. 3. The order has not been issued

in her personal file ; but ha® been issued by the respondent
at his own initiative. The impugned order has been typed
out by the respondent No, 3 himself. Malafide is s0 writ
large on the face of the impugned order that there is not
even any indication as tke to who will move first amnong the
two incumbents. On the other hand, it is mentioned in

the order itself that the applicant would be relieved

on office arrangement inmediately. In a normal transfer
order handing over and taking over of charge is ordered to
be carried smoothly and a cleai: indlcation is given in the
order itself as to who will move first among the two
incumbents., But in the instant case, ther.e is no such
indication, and at present the respondent No, 3 isonly
interested in releasing the spplicant from her post of
Asstt. Postmaster. No such indi cation has been given in
respect of the other incumbent i.e. the respondent No. 4.
Be it stated here that the respondent No. 4 i,e. Shri S,
Kal achand Singh has not been released enabling him to join
in place of the applif_'an‘c and he is still continuing at
Mantripukhuri Sub Post Office. Be it also stated here

that the said respondent No,43 i.s also not interested to
carry out the order of transfer, but in his case, no extra

direction, as in the case of the gplicant, has been ¢given,

moﬁa
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Thus he is still continuing in his original place c¢f posting
and has not carried out the order of transfer. But on the
other hand all sors of pressure are being mounted on the
applicant to join her new place of pxx po sting, However, as
the respondent No, 4 has not come to take over charge from
her, the applicant has not handed over charge to him and has
also not joined the new place of posting at Man tripukhuri

Sub Post Office,

4.8 That the applicant states that the respondent

No, 3 out of sheer malafide and in colourable exercise of

power got issued an order dated 26,8,96 purportedly by the
Rempummn— S

Postmaster, Imphal HO., to the effect tha t as per direction

of the respondent No. 3, the applicant is ordered to hand

over charge on the afternoon of 26,8,96 t© said Md. A.M.

i, s

Seikh, Postal Assistant., By the said order it is further
indicated that said Md, A.M. Sheikh will continue till joining
of duty by the other incumbent viz. the respondent No. 4.

Such type of arrangement speaks volumes of malafide and
colourable exercise of power on the p‘art of}'the re spondent

No. 3. There is no necessity to issue such direction at the
behest of the respondent No, 3 enabling a Postal Assistant

tc take over charge from the applicant. As pointed out above,
said Shri Sheikh is much junior to the applicant under no
circumstances and even for officiating appointment, he can

have any better claim than the spplicant, However, the

Japplicant has not handed over her charge till date and

/7 :
presently she is on leave,

A copy of the said order dated 26.8.96 is

annexed hereto as AWEXURE-4,

. Con tdc . CP/7'
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4,9 That the applicant states that from the aforesald
factual position, it is crystal clear that the transfer of
the applicant is not in public intereSt and she has been
sought to be transferred out of Imphal H.O. at the personal
interest of the respondent No, 3 and the said respondent No, 3
/in exercise of his official power has sought to victimise
the applicant by the impugned order. By the impugned order,
the appli‘c:»:«nt has been virtually reverted to the post of
Postal Assista‘tnt wkikzk kx just after completion € 19 days
of service in the post of Asstt, Postmaster., As will be
L \‘/i evident £ in the order itself, the applicant who was allowed
Vot Q,, to officiate as Asstt. postmaster has been posted as Sub
h | | Postmaster. The sald post of Sub POstmaster is neither in
‘ the LSG grade nor in HSG, On the other hand Md. A.M. Sheikh
has been allowed to hold charge from the applicarit that is the
post of Asstt, Postmaster. As stated above, on earlier
occasion also said Md, Sheikh was allowed to hold the charge
of the postof Asstt. Postmaster to the deprivation cf the
applicant. By the impugned order again the applicant is lsough’c
to be deprived of her position, status, respensibilities and
duties. The impugned order of transfer is virtually, an order
of reversion which could not have been issued by the respondeng‘
No. 3 except with malafide intention, In any case .such order
of reversion could not have been issued without following
due process of law. Such an order offends the basic principles

underlined in Article 311 of the Constitution of India.

4,10 That the appiicant states that due to malafide

and colourable exercise of power, t.he—app-l—::eaa—HraS——been
V. dep—siveé—e-f—he{—eéiourabi*e"—exefci-sé—ﬁf—pwef, The applicant

has been deprived of her regular promotion to the post of

Con tdo e OP/8‘
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Asstt., Postmaster (HSG-II) on completion of 26 years

of cervice under the BCR Scheme. As stated above, she has
completed 26 years of service in January 1996 to be entitled
o both the szid twe promotions. In this connection, the
order of bromotsion has been issued vide Memo No. Staff/14-1/
94 dated 14.10,96, Although the order of promotion has
been issued on 14.10.96 the effective date of promotion
has been given just on completion & 26 years of service
to the incumbents named in the order itself, As regards
the Manipur Division, no promotion order has been issued
as the respondent No, 3 has not sent the C.R. files of tie
eligible officials despite repeatéd reminders, This ‘
position is well reflected in the order itself., The
applicant is the seniommost incumbents in the LSG due
for promotion to HSG-II on regular basis, In the Gradation.
Li st her position is at Sl. No, 9, The inculkbents upto

Sl. No, 7 had already been promoted. Now the applicant

is the seniomost LSG to be promoted to HSG-II on regular
basis. The incgmbent at Sl. No, 11 has already been

promo ted beingLrl;served Xhe category. The’incumbent at

Si. NB. 8 has been disgmissed from service, Thus it will

be seen that due to the apathy and non-challant attitude
on the part of the respondent No. 3 the gplicant has
been deprived of her promotion to HSG-II on regular basis.
This is nothing but sheer malafide on the part of the
respondent No, 3, The respondent No, 3 is bent upon to

d harm to the applicant due to his hostile and malafide
towards the applicani:. He has developed a bias attitude
towards the applicant during the day to day official

works., Further he is also interested to see the applicant

out of the Imphal H.O. so that the official accommodation

Contdese P/
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which the applicant has been occupyingg can be given to
some other nearer and dearer one of the respondent No. 3.
Once the applicant is t;ansferred out of Imphal H.O., she
will have to vacate her official accommodation, These are
precksely the .reasons why the mmpkk respondent No. 3 is bent
upon to see the applicant transferred out of Imphal H.O.
This has 'resulted into the impugned olzder of transfer
even without any initiation of the same in hex pexsonal
fileb. As stated above, the respondent No, 3 has simply typed
out the order of transfer and has issued the sane with the
sole purpose @£ to see the applicant out of Imphal H.O.
Thi s is; preci sely the reason why he has been insis’cing upon
the rsléase of the applicant unmir;ldful of the position
as regards the(respondent No, 4. IHe has not insisted upon
the ttapsfer and release of the reépon‘dent No, 4 and now
the positiom is, he is happily continuing in his original
place of posting. But on the other hand all sorts of pressure
being mounted on the applicdnt to join the new place of
posting and that too0 in a reverted post.‘ This could not have
been dbne witho&t'fi rst cancelling the order of her promotion
vide Annexure-1 dated 26.,7.96, Once she joins the new place
of posting, ab Sub Postmaster, she will lose her status and
xExpEAERX responsibility which are given to her vide

Annexure~1 order dated 26.7.96.“

A copy of the order dated 14.10,96 is annexed
herewith as AINEXURE-S, _

4,11 That the applicant states that in the Sub Post
Office to which she has been sought o be transferred, there
is no post of LSG or [HSG-II, Same 1s a Sub POst Office
manned by only two personnel - one is Postal Assistant and
the other one is Sub-Postmaster.. The post of P.A. is being

held by another lady, If the impugned order of transfer is

Corftd... . P/10.
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glven effect and the applicant is posted as Sub Postmaster
the said Sub Post Office will have to be run by two ladids.
It will be pertinent to mention here that the said Sub Post
Office is in a remote and isolated area and the area is

a terrdrist effected ane. From the security point of view,
the same is not at all conducive for a lady, It can easily
be understood as to wkyx what public interest would be served
by the impugned order if the same is given effect to., If the
impugned orde.r is to be implemented, the sald Sub Post Office
in a terrorist area will have to be managed by two ladiese.
Lack of security arrangement in the area is known to all.
There is no Police Station nearby to Lhe said Sub Post Office.
On the other hand there are vacanciés; (two vacancles) in the
Imphal H,O. in any one of which the applicant can very well

be accommodated.

4,12 That the applicant states ithat firstly she has
been deprived of her officiating pr.oniotion to the post of
Asstt, POstmaster and when the sameAwas redressed vide
nexare-1 order, she has been soughtL to be deprived of the
same on the strength of the impugned order. On the other hand _
although she is long overdue for her regular promotion to
HSG.TI under the BCR Scheme, due to malafide intention of

the respondent No, 3, she has been deprived of the same. On the
other hand by the impugned order she has been sought to be
reverted from her officiating appointment to the post of

Asstt. Postmaster and to that effect, even the juniomost \
incumbent has been ditected to take over charge from her vide
Annexure-4 letter. Malafide on the part of the respondent No, 3
is somghtxta O writ large that éven the C.R. files of the

applicant have not been sent inspite of repeated reminders

Contd.... P/11,
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which would have meant her pr’omotion on regular basis to

HSG.I1I,

4,13 That "qhe applicant states that on receipt of the
transfer order, she made a representation to the respondent
No. 3 as instructed by him, Upon a personal interview, the
respondent No, 3 instrﬁcted the applicant to highlight her
perscnal and domestic grievances in her representatioﬁ wi th
the assuance .that he would look intc the matter. When the
appdimant pointed out that the orderhas been issued malafide,
the said respondent No, 3 directed her not to mention
anything in her representation and to make a simple representa-
tion, The applicant honestly believed and made a representa-
tion highlighting her personal difficulties. The said

rep resentation was made on 22.8,96,

A copy of the sald representation dated 22.8.96

is annexed herewith as ANEXURE.6,

4,14 That the gpplicant states that her sald representa-

tion has not been disposed of and having no other alternative
the applicant thers after filed a further representation on

27.8.96 followed by Advocaté's notices dated 16,9,96 and

1,10.96.
Copies of the said representations dated 27.8.96
aad notices dated 16,9,96 and 1.10,96 are annexed
herewith as ANNEXURES-7, 8 and 9 respectivel y.
4,15 That the applicant states that although by the

impugned order dated 26,8,96, arrangement for release ofthe

Contd.... P/12.
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applicant has been purpostedly made, saxﬁe is totall y illegal
and not sustainable more particularl y in view of the
provisions relating to transfer of cha rge as contained in
P&T Manual Vol. IV. In this connection, Rule 42 and 43

may be rvefezx:ed to, The applicant craves leave of this
ton'ble Tribunal to refer to and rely upon the said provisions
of the Rules at the time of hearing ofv the instant O.A.

The respondent No, 3 im his malafide and colourable exerci se
of power has even ignored the provisions of Rules in

respect of handing over and taking over of charge. As stated
above, the applicant has not handed over charge nor she

has signed the charge report in the requisite form as

requli red in case of a transfer, Thus she is still continuing
in her post, Accordingly, it is a fit case for passing an
interim order towards continuance of the applica nt in the

present place of posting as Asstt., Postmaster, Imphal H.O.

4,16 That the applic:nt states that it is her definite
case that the impugned order of transfer has not been
initiated in her personal file ; but has been initiated

at the behest of the respondent No, 3 who himself has -
typfed out the order of transfer. In this connection, the
relevant file containing the order of transfer and official
note may be called for more partiéularly the file No, B 32

may be called for.

- 4,17 That the applicant states that in view of the
facts and circumstanCes stated above, it is a fit case for
passing an interim order as has been prayed for, If the

interim order is not granted, the applicant will suffer

Contde... P/13.
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irreparable loss and injury. There is alsO no difficulty

in passing the interim order inasmuch as the respondent

No. 4 — the other incumbent who is also involved in the
order of trsnsfer has not come and joined, rather he is
continuing in his original peme place of posting i.e.

at Mantripukhuri Sub Post Office,mgmixsx On the other hand
there are vacancies at Imphal H.O. against any one of which
the spplicant can very well be continued. Further as will
be evident from the Mnexure-4 order, Md. A.M. Sheikh

has only been directea to take over charge from the gpplicant
till joining of duty by the other incumbent namely the
respondent No, 4, Since the respondent No, 4 has not
joined yet in Imphal H.O. in place of the applicant,

there is no impediment against passing of the interim

order as has been prayed for.

5. GROUNDS FOR RELIEF WITH LEGAL PROVISIONS :

561 For that malafide and colourable exercise of power
being the foundation of the impugned orders, same are not

sustainable and liable to be set aside and quashed.

542 For that in the garb of the impugned order of
transfer, the spplicant has been sought to be reverted
which cannot be dne in violation of the Articl e 311 of the
Constitution of India,

53 For that the applicant having been p romoted to the
grade of LSG on wmpletion of 16 years of service, she

cannot be posted to a post which is neither L.SG nor HSG.1I,

Contd.... P/14.
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5.4 For that the spplicant having been appointed to

ri
officiate in thB HSG.II post of Asstt. Postmaster, she cannot
be posted as Sup-Postmaster which is nelther LSG nor HSG

as has been soucht to be done by the impugned order.

55 For that the respdndent No, 3 having issued the
impugned order malafide and in colourable exercise of powetx
not in any p ublic interest, the impugned orders are not

sustainable and liable to be set aside and quashed.

5.6 For that the respondent No, 3 to fulfil his personal
grudge and bias towards the applicant cannot victime the
applicant in exercise of his official power and accordingly,
the impugned orders are not sustainable and liable to be

set aside and guashed.

5.7 For that the true intent and purport behind the
impucned orders are required be unveiled by this Hon'ble

Tribunal a1 d accordingly, the records pertaining to the

' case more particularly the file in which the impugned order

——

of transfer has been initiated may be called for and on
perusal of the record, be pleased to set aside and quash

the impugned order,

5.8 For that the respondent No. 3 could not have
got issued the Annexure- 4 order directing the juniormost
incumbent to take ower charge from the applicant without

following due process of law.

Con tdo LN .P/ 13‘



/?'

- 15 -
5.9 For that the applicént has got ateleast a right
be considered in respect of her grievances against the
impugned orders of transfer,but in the instant case,
the respondent No, 3 and all other respondents have tumed
gawx a deaf ears to her representations and also legal

~ notices issued by her Advocate.

5.10 Fox that the impugned orders having the effect of
reversion of the applicant to lowez post, could not have
been issued and accordingly, the said orders are liable to

be set aside and gquashed.

5.11 ' For that the applicant being long overdue for her
promotion to HSG-II on regular basis perusant to ECR Scheme
the respondent No, 3 cannot withheld the same so as ®
pave the way for transfer of the gplicant to a post ¥Ex

lower in status, duties and responsibilities.

5012 For that in any view of the matter, the impugned
orders are not sustainable and liable to be set aside and

quashed,

6, DETAILS OF REMELDLES EXHAUSTED :

The applicaent declares that she has no other
altemative but to come under the protective hands of the

Hon'ble Tribunal.

7, MATTERS NOT PREVIOQUSLY FILED OR PENDING
BEFORE aNY OTHER COURT :

The gpplicant further declares that she hasnotb
filed any application, writ petition or suit in respect

Contd..,.P/16.
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of the subject matter of the instant application before any
other Court, Autlority or any other Bench of the Hon'ble
Tribunal nor any such application, writ petition or suit is

pending before any of thenm,

8. RELIEFS SOUGHT :

4

Under the facts and circumstances stated above, the
applicant most respectfully prays that the Hon'bie Tribunal
may be pleased to admit this application, call for the records
of the case more particularly the records pertaining to her
order of transfer vide Anexure.3 (File No. B-32) and upon
hearing the parties on the cause or causes that may be shown,
and on perusal of the records, be pleased to grant the

following reliéfs :

(1) T set aside and quash the impugned orders at
Mnnexure-3 and 4 dated 21.,8,96 and 26.8,96 respectively

(ii) To =ex = direct the respondents to allow the applicant
to continue in the post of Asstt. POstmaster at Imphal
Head Office ;

(iii) To direct the respondents to promote the applicant
to HSG-II on regular basis pursuant to her completion
of 26 years of service in accordance with BCR Scheme
and with ietrospective effect with all consequential

benefits of salary and seniority etc,

(iv) Cost of this application

(v) My other relief or reliefs to which the applicant
is entitled under the facts and circumstances of the

case. .
Contdeseee /17



9, INTERIM ORDER PRAYED FOR :

- 17 =

Pending dksposal of the gpplication, the spplicant
prays for an interim order directing the regpondents to
allow the applicant to con tinue in the post of Asstt.Postmaste
Imphal Head Post Office pursuant to Annexure-1 order dated
26,7.96 ®% and to stay/suspend the impugned ordel as
contained in Annexures-3 and 4 dated 21.8.96 and 26.8.96, The
applicant states that he has not handed over charge to any
one nor the respondent No, 4 has taken over charge from

her.

10. [ X N R X RN ]

Pxy
The applica tion is filed theough Adwocate.

110 PAR‘TICULARS QOF TH_@ I.PoO. H

273 L,L_%LS%< -

31 ubsr b 210096
(1i) Date F qussio
Guwahati.

(i) I.P.O. No,

(iii) Payable at

12. LIST OF ENCLOGBRES :

As stated in the Index,

Veri fi Cation. esec e



~v-.

VERIFICATION

I, 9nti, Tha Shyama Devi, Asstt. Po stmaster, Imphal
He ad Post Office, Imphal, Manipur, aged about 46 years, &
hereby solemnly affirm and verify that the statements made
in the accompanying application in paragraphs 1 to 4 and &
6 to 12 are true to my knowledge, those made in paragraph 5

are true t my legal advice and I have not suppressed ary

material facts.

Jnd I sign this verification on this the 31st

day of October 1996 & Guwahati,
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Department of PosttIndia, /)
Offica of the Director Postal ServicesiManipuriimphal s 'V
' ' - . 795001,

TR RARR

. Memo no.' B~32/Rotation Transfor/Pt.IV. Dated at Imphal,
'. . o ’.-‘ i the 26007.'96.

R The followang orders are issued in the intorest of
8ervice to have immediate affect, , T

¥ | Emti, Th, Shyama Devi, Senior=most LSG P.A./Imphal
" HeO4 18 hereby posted as Assti, Postmaster,Imphal H,0, against
;jﬁﬁ;y&hdul Mgnabjsheikh. APM(Parcel) ,Imphal H.0. ~

24 M4, Abdul Manab Sheikh, APM(Parcel) who ig junior to
- .the said Smti. 1h. Shyama Devi wiil on joining of Smti, Th. .
‘Shyama Devi as Asstt, Postmoster at Imphal H.O. shall wvork as
P.A..ImPhal H.O, : " -
;.. . Formal charge reports should ke exchangad, and copies
ghould ba forwarded to all concerned. -
) S ,. o

(JoMe Dutth) .
Supdt. of Post offiges,’
Manipur,Implhal=~795001,

Copy to te ,
o 1. The Pgatnaster,Imcghil H,0, He 15 further
requested to rmtate the staff of Imphal H.O.
from ons branch to other at regular intervals
as instructed by the undersigned personally so
that ta aveid fraud 23 hecause it was observed ‘
that most of the officlals are working in a. single
' - branch for very Jong time, This exercise should
be completad bafora 15.00.06. \

2. The DA(P) Caléﬁtta through the postmaster,Imphal HO

3-4, The officials concerned.

Se6. The P.F. of the officlals.
- 7~84 Spare,

Gupdt, of Foust offices
Manipur,Imphal 795001,



Il

Y. DEPARTMENT OF POSTS,INDIR. Qﬁ\
. A OFFICE OF THE DIRECTOR POSTAL SERVICES:MﬂNIPUR:IMPHALw/

795001,
bbbt

Noe B6/GeLef/Ped/Corre Dated at Imphal, tha 24.09:94.

To
1. Thé Postmaster, Imphal H.O.

5. The 4SP0s, 1sts Sub=Divisiun,Imphal.

3, 411 the SDIPDs in Manipur ‘ircluding
Col. and 1POs(PMI), lmphsl

4e A1l the SPMs in Manirir.

%. The Esti. Branch, Divisirna’ office.
Subs - Issue of Gradcstion List in n-apect

of Pe.A. = cadro including ccwuntant/

Assistant accountants as 0ON (1071994,

The Gradation List in respect of the Peds - cadre
including Accountant/Asstte Accountants corrected upto
.01+07.1994 is forwarded herewith for wide circulation amongst
the staffs working in your pffica/Unitse

: Any vbjections as regards tp the date of birth, date
of entry and any other particulers found mistake in the List
should prumptly be reported vith documentary evidence within
30(thirty) days from the date of its issue for necessSary
corr=ctions else the list will by taken as genuine and
COTTECTe B _ / \

i

chlbsures:- As stated abovee t{uu,mh”

Supdte of Post Offices,
Manipur, Imphal=795001.
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o  §R£DATIJN'LIST GF LOWER SELECI DN GRADE G. .. .03 INCLUDTNG THOSE PROMTED UNDER TEOP SCHENE
. - . : . ~RANIPUR DIVISION As ON  1.7.94 1IN THE SCALE DF P&Y OF Rse 1400-40~1800_Ea 502300/~ L - \\\g\
-y~ . - N - . D N
' S1.Np. Name of m"'f_:"cial commus “Date _of. :Date .of_ - Date of ' Desig- Pay "D ﬂhI. o Remarks-, T T
‘ v nity = birthe. « entry in’ entry ‘in ‘nation. . .- 7 .. ST = T e
' ’ N the Deptte.the cadres .. "o 7 ,m?‘.',{::-fif' S " P T paIEeeTr e
Tt T ST ST T TN T TN T fT?““'"r:fi*??“‘"‘kfff*'?“""“'"‘Ff*~?%ﬂ
(L (@) e s T (e '(4)‘,,'u S (s) (8 (7). (9).:1 - (9) - ; -_ (10)e T e O
Y 010 Sri sc. Kalz‘-.chand Sif"l!_.fi'- :.\:‘ ot 100,3045 20011065‘ 30011083 SmeopUkhr ].RS.'I?GO/ 01C08 a5 . . ._ . 'ﬂ.‘-,’.i-,'{ : - "‘-.‘".‘.‘:1_ T
02 Sri Ae Shywmklshcre " oc 01 10 45 1é.d5.66‘ 30+110 83 P,@/IP.HU. Rs.1760/~01 11.94 oeclihéd'acaVaromst{Bh:r
. Shafmae- " ' ; - . ' s T e
03. Sri Ke -Mangi Singh:- . UC_D1111142I‘ 18.05.66_ 3047183 P ) oA/ IPSHD W Rs.1760/701.11.94 Declined ‘BCR promotions . ..~
04e Sri A.C. Pandit(T) .. GC 01+03.43 . 24409466 30411683 = . - - * ! Transferted ‘to Cachar - *
N : ol C = -\ ;'Dns-under Rule~38. SN
0Se S5ri Lo Ithal‘blngh . oC 01003048 i 14.11067 30011083SPWIPQBBZ$R801760/—O1.11094. S :'_'-‘..':""_" T s =
: : o . . 29.05.61 R
06s Sri Ko Ibotombi Singh :0C 30.12e36 —————7 30 11.83 SPWLamlong Rs.1760/-01 11 94. Coe T LT T
y i . N (D) . . Lo . 29‘11.67 . BaZar- . ) . ’ ., :‘.“- -'..1“_”‘ Y
97 Mde Abdul Jalil(T) ‘OC 01¢03e4Be 26411468 26411484 spm/Lllong Rs.1760/—01 11 94 T ;~;;v7,:, T
08. Sri SinthuamyX . . ST 01403448  15.10469 15004472 P+i/Cecpur Rs. = ‘Now under suspensiofe - "
~D9. Smte The Shyama Dovi ~ OC 01.09+49  12401470. 120186 Ped/IPH) e RSe1720/=01+01495. T ..
S . — ; : L : oo : ]
10. Smte Promila Bhatta~ - OC 07403450 25.03470 25¢03¢86 PeA/IPSH0« RSe1720/~01401+95. . -1
charJee., “ T L LT . ) R ‘
: Y - §T i 409264 o0 046 - | - " Dismissed Prom services
11« Sri S.T. \Ialphei(D ST 010743 TE 0470 . :;. . . .:s _s:t;e‘ ‘r.om. s?r-y_’?e.
12. Sri Ram Samujh(T) OC 06409447 0212.70 03.12486 SPNVKakchlngRs.1760/-01 12494, ' ;
. . . 25411465
1%, Sri B. Lokeswar 3ingh OC 07111445 ! 15407489 SPWValngJamole.1seo/—o1.03 95,
(D) ’ o BREEL 15¢07 4710 . Bazar . |
A S . '
14. Mde Yakub a1i{D) " DOC 01403443 01.03.66 -

16.07 071 16207087 Pod/1P.HO R§~1680/-01.o7.95.

P

WTA“( ' ‘ ' .CDntd.P/Z...-' '



15.

.~ 18.
19,
26
214

22,

23

27

28,

Sri m.

(D)

Sri Y. Birendra
Singh{D)
Sharma * L 01.0 o7

Shri Ge.Ce

Smte

Ne IbDemubi DeviDC
Sri Be. Rajbangshi® 3T

- - . e e tie o e = Ow e em e wmm e we @m ee am  ew - e fm  ee e

Ibobi Slngh OC 01 04.46

0C 01.07:-42.

01403450
11409452

Sri D.Ce Brahma (T)ST 01.03.50

Shri o. Bhagya

Singh(D).

0C 01.10.47

sri I. Jaychandra .0C 01:03.44

Singh. (0) |

Sri Tlnkholet Valphel

Sri Dilip Kre DaS.i

Mde ‘Sanatomba Mis

(07~

sri N, Kipgen(D)

Smt.-P.Sﬁmati Devii

Sri
Sharm={(D).

#e Srajamani

!

SNCON
0C 01.07.46

-

OC 01.03447

0C G1.03.50

OC 01+12.45

01.03.53

5T 15.09.48

08¢02674

2840589 SPM/L.ProjectRs.1600/-

- (2) -
() (6)
12.08.68 28403, 88
28403472
15.01.64 17+11.88
1.11 1e72
1504472 131284
10.05+73+ 17405489
294054734 . 28405489
29.05.89
12.12.67 40 0cidg
12.05473 T
10-05:88 = 35,05.89
31.05+73 .
18409473+ 17.09.89
07412473 06412489
14403467 .
LhAL-L AT 120249
03.02.74. LCor0e0
01;09067. o
03402490
044024740 .
044024747 03.02490
16401468 o
07402490

SPFVCQCﬁUb.

SPM/ M irang Rs.

P.A/IP.HO.

SPIVI/'l‘b'r;.eh'

PeR/IP.HDW

Treasurer/

.Cecpur S0,

- e OW am mem @B e ew e Gm W Gm s EP an M @ WS W W o Gm B e e TR gw e e

Rse 1680/~

1640/ -

Rse 1600/~

Rse 1600/-

~

Rse 1600/=

1560/ =

Rse

- N

spm/T subal Rs.- 1560/—
_S.O.

aPM/T Ualchong .
- Rs. 1560/~

0A/0PS,

pffices

RS. 1560/9

P.&/IP.H.O. Rs, 1560/~

01403495

r.'41'940

0140595,

0105485,

01054954

010795,

07109.54.

01002495,

01402695,
01402495,

01¢024954

M ew s Ay = ae ew A an ER M Ow S s e v w

Transferretc to Guuwahati
Dne under Rule~38.

[

Qualified IPOse .

r

Transferred o0 Burduane
HfQ. under Rule-3%8,

~.

CD”tdop/Sooo
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CRADATION LIST ©F LOWER SELEL: DN CRAVL U,

...+ INCLUDING THOSE PROMTED UNDER TBOP SCHelE

v 1ANIPUR DIVISION &S ON  1.7.94 IN THE oCALE ui PaY OF Ree 1400-40=1800=E8=50=-2300/= 2.
¢ '.751.Na. Name of official commu= Date of Date of Date of Desig- Pay D.l.1I. Reparkse.
' nity birthe. entry in entry in nation
- the Deptt.the cadree _

- am e S @ e em em em em ee e M se e ew & Em R S M8 G en e= e MR ME Gm G ST SR R TR o em 40 SR TR MR M am s SR e O Er MR e ™ S Em e e e o

(1) (2) (3  (4) (5) (6) (7) (8) (9) (18).
01 Sri Se Kalr«.char":d_Si;‘y .._ .\:003-45 20011065 30011083 SPT"I/’VE.PukhriRS.’]'?SU;’—-D']-DS.QS
02« Sri &e Shyomkishcre  0C 01.10445 18¢05¢66 3011483 PeA/IPsHOs RSe1750/-01+11.94 Declined BCR promotion.

Sh&rmae' . . b .
03 Sri Ke »Mangi Slngh OC_D10_'11042 18e(05466 3061183 eoﬁ/lp_oHDo RSO1760/—01011094 Declined BCR promo’cion. )
D4e Sri AsCe Pandit(T) CC 0103443 2440866 3021183 - - - Transferted to Cachar
‘ . A : One under Rule~38.

05« Sri L. Ibohsal Singh OC D1.03.48 14411 467 30011}83 SPWVIP.BazarRS.1760/-D1o11-94.
) o . . 29.05.61 - .
06s Sri Ko Ibotombi Slngh 0C 30+12636 ————— 3061183 SPWVLamang RSO1760/~D1-11.94.

- o . (D) . . 294171467 Bazare

' 07. ™Mde Abdul Jalil(T) OC 01+03+48. 2641168 26.11484 5PM/Lilong Rse1760/=01+11494.
08+ Sri Sinthucm . . ST 01403448  15.10.69 15.04472 Pea/Cecpur Rs, = Now under suspensiohe
. _B9e Smte The Shyama Devi 0C 01.09.49 2001470. 12401686 Ped/IPeH)e RSe1720/~01.01495, h

10+ Smte Promila Bhatta= . gC 01.03.50 25.03470 25.03+86 Pe&/IPsHD. RSe1720/=01.071.95.

- char jeee . ’ ‘ ‘ ST . :

i - . . . '2 \ 11«09 .64 06 04 86' » . Di . df -
11+ Sri S.T. Vaiphei(D) ST 0140743  FET0a.90 «Ude ismissed from s-erv.}ce.
12+ Sri Ram 3amujh(T) 0C 06+.09¢47 0261270 0312486 SPM/KakchingRse1760/=01¢12+94,

. . 25411465 e
13¢ Sri Be Lokeswar 3ingh OC 0141145 . = o777 1507 .89 aPWaln9J8m91R3.1680/=01-03.95.
(D) . | .15.07. 10-» | . BaZar.
’ b et S | Y 01403466 ' |
14+ Mde Yakub AIi(D) - - OC 01.03e43 To—5 7. 16607.87 P.A/IP.H0 Rs.1680/=01.07+95.,

16407 71

-

-

CDntd.P/2...
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—4) (2) (3)  (4) (5) () . (1) (8) (9) (10) -
15, Sri M. Thobi Singh 0C 01.04+46  12.08.568 28.03+88 SPM/Cecpur RS. 1680/~ 01.03495
(D) | 28403.72 | ‘
16. Sri Y. Birendra 0C 01.0 420 JEL91'64- 17+11.88 SPM/ Moirang Rse 1540/~ ©7.11.94.
S5ingh{(D) ‘ 17¢11672
17« Shri G.Co Sharma _, QOC D1.0. «27 15604472 13e12e84 - - Transferred to Guwahati
' : i : o A ‘ : Dne under Rule-38.
18. Smte N.- Ibemubi DaviDC 01.03.50 1040573+ - 17+0589 P.A/IP.H0. Rss 1600/- 01.05.95. .
19, Sri B. Rajbangshi. 3T 11408652 29057 3«. 28.05.89 - - ... gualified IP0se \ -
20« Sri D.Co Br ahma (T)ST 01.03.50 29-05-99 28405489 SPWL.PrDjeCﬁ'\’s.’IGOU/- 010595,
21« 5pri S. Bhagya oc 01.10.47 12°12:87 . 30,05.69 SPM/Mbrehr Rs, 1600/- 01.05.95.
singh(D).. - 12405473 PR _ _ |
22. Sri I. Joychandra- OC 01:03544  10.05.68 30405489 Pe&/IP.H0s Rss 1600/= 01407950
Singh. (D) ‘  3.08.73 P4/ LT / " .
23e Sri Tinkhofef Vaiphei 01.03.53 184097 30 17.09.89 Treasurer/ Rgse 1560/ 01409454 N
: /5T : o CT.cpur SO :
. 31 PY
24, Sri Dilip Kre Das.. OC 01.07.46.  07.12.73 0612489 - - - Transferred to- Burduane.
o o . 14 '3 6 - _ : , He o under Rule-38.
\//éé. Mde ‘Sanatomba Miz -~ QC 01.03.47 14.0-25¢ 020290 SPM/Thoubal Re. 1560/~ 01.02.95. .. :
~ (D) . i . . 030020740 AS.O. ' . . ’ o . .. i
: ; | . . 01408467 0 T
26 STL No Kipgen(D) ST 15-09048  ammasmne— 202 ¢ 90 :‘p T.Waich g he
R - *  4.02.74. 03+02090 SPWT.Uaichong® © o
L _ . ... - . . . - Rs. 1560/~ 01.02.95.
97. Smbe PeSumati Devi OC 01.03.50 © 04.02.74°  03.02.90 0&/0OPS, - Rsi 1560/~ 01.02.95.
S g .. . e . ; pfficee .
28, Sri 4. Brajamani  gg g1.12.45 2 oot01e85 o o5 pia/i o | : -
. 0B 0274 07402490 P34/ IP.H0 o Rs, 1560/~ 010024950

Sharmz(D).

Co ntdoP/3. o6



—

TV em ew M e e am e e e e — ee e e me

iyfigt”ﬁgL_anu; Manab

30

31

32.

33.

39.

40,

41.

42,

o)+
Shri C.P-N. SinhE

Shri B.Ce Borg
smto KSho BlmOla DeVi
sri U, "Mangi Slngh.

Sri Ne Chaphba Singh

.Sri A, Dalim Singh

Sri K.C. Dab Barmzn(D)

Sri G. Gop=al.Sharma

Sri L, Rajendra Singh
{0)e -

Sri Me Ehapba Singh

Sri W. Natum Singh(D)
(0)

Sopo Vaiphei

5ri Ibopishak Singh

Nalkas
e g
(3) (4)
0C  01+03.49
0T 05.07.51
ST 31.05.54
e
0C  01.03.50
0C  01403.49
O0C  07.03+49
DC . 01.08.54
5T 23.07.46
O0C D1.03.50
OC  01.07.4%3.
0C  01.12.47
OC  17.08435
5T  01.03.52.
0C  01.03.48

N .
S0 W am e Om v e e e e e

0101468 .
S t——— .
34002074'
2102674

23,0290

03404474
03.04.74

04404474
15403475

0Bad31+468

2140467

D1.d6.75.

1308460

14407475,

15.10.69

01401469

15¢034 84
14403.73,

25410484,

- o

02.07.7~

L =

13402490

20402,90-

22402.90

02.04.90
62.04.90
03.04.90
14403491

20404431,
31.05.91.
13.97.51.
01.01.91.
07¢11491.

13.03.89

R RN R St b ks

- rr i e e e om

.PA/IP.H.U.

'PR/Thouoal

PA/IP.HD. Rs.1560/-

SPP/Pallel e, 1560/

pA/Iﬁ.sr.sa.Rs.1séo/;

PA/IPsHO. Rs.1560/-
PRI(P)/1IpP, Rse 1560/~
H.U‘ . .
PA/IPeHD . Rsat560,/-
SPM/Pangei Rs.1560/-
Yangdong.
04/DPS, Rs.1560/—-
offlce.

5P/ J4esibam Rs, 1560/—

éwchHQ‘

PA/IP.HO . Rs.qszo/-

L] -~

JCD.

Rse1560/= 01,02.95

e - m aw e e

0102495,

O1oQ2.95.

01404495,

01404495,

01.04.95.,

07403.95.
071+04.95.,

01406495

01 P? 95.

01.03 95.

e

e e me e ee e

Transfer-ed to
Bihar'Circle“
under Ruls-38
Transferred ‘to

Nalbari Dn., )
under Rule~38,

N
Syt g

Retiréd on
superznnuztion
Uceofo1090930

RS+1560/- 01.01.94.R epatr iatod -

from FoghaLgya
Dno .
Repatriated
from Nag: land
On.
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DEPTT. OF POSTS
0/0 THE DIRECTOR FOSTAL SERVICES
MANIFUR DIVIS}DN, IMPHAL - 795001

No.B32/General Transfer ‘dated at Imphal the 21th Aug 1994

©
L]

The following transfer and posting orders are issued to
have immediate effect in the interest of service,

1. Shri S. Kalachand Singh SFM Mantripukhri SO is pusted asg -
APM Imphal HO vice Smt. Th. Shyama Devi transferred.
2.8m¢t. .+ Shyama Devi officiating AFM Imphal HO is posted
‘as SPM Mantripukhri SO vice Shri S. Kalachand €ingh. She will _ be
relieved on office arrangement immediately.
H .

Necessary charge reports may be sent to all concerned.

g f /"‘
C .
(R.¥.,BRISWANATH SINGH)
Srr. Supdt. of Fost Offices
Manipur Division, Imphal -795001

Copy to:- _
A 1. The Fostmaster, Imphal HO.
g 2,-8FM Mantripukhri S0, .

9-b6. P/F.
7-8. 0/C and spare.
Sr. Supdt. of Fost Offices
Manipur Division,lmphal-795001



ANN EXU RE=4

COPY OF ORDER

DATED 26,8,96

In pursuaice of Srg Supdt. of POs, Manipur In,,
Imphal Memo No, B-32/Ceneral dated 21.8.96, and as per
directicn ?y Sr, S,Posts this day Smti., Th, Shyama Devi
APM Parcel is ordered to hand over charge this aftemoon
t Md. Manab Sheik P.A. M4, Manab Sheik will take the
charge of 2PM Parcel today and work till resumption

of Shri S. Kalachand Singh,

S3/- A.R. Sil

Po stmastei‘
Imphal-79§001.
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‘offiws of the thdf Postine

L1

= .
Moo No. tatf/14-1/94

L]
S

A,

motion will.peuéffec

la

1l
2.
3.
4.
5‘

7.
8.
9.

.,

R

The followinc official

ESG-I1 under?B.C.R.SCheme in

S | S

DEPART'Zv Y OF PI3T
ster General. N.E.Circle,

- Je' . ARUNAGHAL PRADZSH

N P )

vl Santosh Bhattachaorjee-~ . .

......

S

Sri Jaqai*Bandra‘Hﬁdraﬁqul~.'

1 Haradhan Paul

% Rabindra Ch.Banik

2 pPradip Chakraborty °

%  Khirede Ch.Bhattacherjee
Smti Sarsiu Berdhan

Sri Sukha Rne iy -

*  Rabindra Sutradhar (sC)-
% " “Hare Yrishan Das (SC(

MEGIAAYA DIVISION: -

Sri Satyendra:Nath Sarma
®  Krisesh Rn. Chanda
g Dilip Kr Datta.
mti Jharna Endow
7 .. Fmylion Dohling
Sri Bireswar Sengupta
Smti Gaurl Bhattacherjee
*  Sabita DAtta ,
Sri Twenlyson Iharkongor (ST)
» Smti-Minotl Das (sC)

~.

Sri SurjyaiMohen Das (SC)
. $-B:C.0¢

Sci Debendfa Ch.Roy .

.
¥,

The premotion will be effective on gotning

offidi%ls,

/

The cases ef Manjpur div
‘as the SSPOs Imphal failed to

. Date of"

effect.

17496

1-1-96
'1-7-96
1-7-96
1-7-96

. 1-7-96

1-7-96
1-7-96
1-7-96

1-1-96
1-7-96
1-7-96
1-7-96
1-7-96

. 1-7-96 ' |

1-7-96
1-7-96
1-7-96
1-7-96

°/ DHARMANAGAR DIVISION

1-7-96

1-7-96

s are promoted Ln the
the .scale of 1
60-2660/- and alloted to their resnective d
tive from the dates men

N

) ANEXGRE -

WN

Shil'ong

Ftd Shillon ,ihe 14.-17-1976

orado

600-50-2300 EB-
jvisi ns. The pro-
tiuned hereinunder-

alloted. .

A-artala divisicn

~do—-
-do-.
—clo=
—do~

s =do— .-
“=do= -

- dO—-

_-do~

d

| Meqhal

-do-
-do—

- =do-
-do-.\ “‘. ".‘
. =do=""
" ~do=:.

~do—~
—-dO=

“harmahagar Dvn

Acarta
jsion could not be prece

fligible officials despite repeated remindexs. «

- »

- A.P.Division

aya Dvn

la Dvn

yf the:

2/

ssed’
Send CoRo filOSOf ’

—

D

L.

by

Qﬁ
%

Diviéion-tc which -
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#'-. ‘ i ~s . * . + . : ' .
o Cowd The officials ac¢rinst whom discinlinary actlon s pen-=
ding shoauld be reorted to circle”of*ice before ma'ting nffer
n{ promrtion. ¢ : '

.D. The officials. may exenrcise ontion %nr choosing date
nf fixation of vay.2n promotion within one month of joining, °~ v
-under the provision.of FR,22. g e DRI

E. The Divisi- nal shall imjediately issue postina order”
for the officials alloted aga’nst H3G-11/LSG or ary »ther
Sunervisory posts 0% 88 S.5.11. if vac nt whdch are to be
un raded on their actual joining..The Divisional heads shall
son that et the fect nf refusal te accept promotion is
noted-in Service and fact is re orted to CirClﬁ;gifiCi;/;/////ff—N
. R /;ﬁ;h;' ;%? ”'.
ity b T A ( ?;Ki Nandi Hafjumdar )
‘ IR sstt. Postmaster: nex#al- . (S).. .. ..
A - R Lo
: Cony tht -
1. ALl D.P.S, in N.E.Circlei. ™ T T
2. sSpos/ Imohal:. g a
3. The SPOs Dharmanagar/Aruhacﬁal pradeésh and Meghalaya.Dvns &
4. The Supdt PSD, Silchar.’'I' /.
P 5, 'h-Sr P.M, ShilTonc GPO

,,':.’/ A)’ Postm:sters . ' : - Peo by ) ” ' o

7. ofticials cqﬁcerned. : s ) “f,;}.: ,'1‘; :

., ' PIFs of officials BRI A T

o, The A.D (S5tt) C.0, Shillong. . ' L ST

19. - The D.A (2). calcutta.. i - r-;-{zn -
o T o : P s

ll' Spcres ﬁﬁﬁn .%Qm{"l

T T Cooe T "'.:"
WA 7¢cnzﬁégé}“5" jiféil///”jj;7
N l . O

e

JLN'!mr} ““..ﬁ. NesL ( . i o
" for Chief vgstmastar Gentral., -«
N.E.Circle,_?hit}onc—793 oul.
. LA Dt .
Al 0N . - .
Y e ) P T
AL S R P N . '
R A ]‘:‘ “‘“I:"‘ ‘/ .‘.‘ o * [ -~ SR v
2. it o
"y
- ot
[ ]

v

.
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P " DORKAAKAUKAA KK ARAALKK
| / | JToy .. | ’
_t;{.“' oo : The Sr. Supds. of post offises
e : - Manipurs imphale. 725001,
a . "‘ | ﬂsn‘ﬁuﬁh Postraster,Immhe 1 i, 20)
o Subs= ReGyest far eancsllation of Qrder of
b _ '  Yransfur to Mantripukhri-,
s . HRespesteA Sir, . :
_ gf‘ - | o . With Adue respaot end hurbla
- _ . subnissiop 1 beg to atata that the afare-~
N e .. .- eald awder of transf-r Jesued vidae your
; . . estsersd ManaNo, 3.32/Genersd Transfdr
T oo . Dtle 2 eD8, '3 has at the oculset stunned me
o end at the s %ime nas erested a ocolurmnity
oy dorestis life¢ , In thit eonneetion,
1 respeelfully beg to lay tha following faw
linzs Sfor your xind oeonslideraticn and 1r7ew-
. diste arder to save ™ma al the polpt of utlr
K ruin and Aletress,
e A, That8ir, I an the hesd of fanlly
Lo - _ gonsisting of ry narslysed aged
dol A father and ofh T oependent menbsrse,
. 2,- Thst ry aged fothsr wes peraiysad
f'. in 1920 and sinas thon he ie eome
A _ plately Lsderidien ani ¢sn not be
oo . shifted at his presant oritisal
Fo o | junetuwra. ’

i : . \ 3 That my dsughter 3z ransding in ClaseaX

. . ' . and for her bet%ter 3%udy 1 have taien
heln of private tutars aftor psrsistent
endeavour, %he mater falisation of
tranafar will wring o serious bdobtlleenes s
in her study and for that her 1ife nay |\
be dAoomad, ’ !

4, That, I ryseif had gong vniar najor
ebdominal surgery »nd Tor ta~t 1 een
nat tnip apny sort of haznardous journey

. . ine Juding Jjournay on riclahsw/huto ote,,

5, That Sir, 1 nan the sandcr most 6

| . in ¥anipir Oivieion and ewpliting ry
, , e SOR=Iromotion 4p ING=-1)1 endre, C(nly

. _ seoing ry eenicrity, thi then S PCa
hnd poated mo as AV(prragl sraneh)

‘, - , sgainst the ¢ lasr vrosngy uhere 1

I jolned only on 02,08,'%, Now,
| I trensfor Anxxxxpukhx within a nanth
i‘ o ' : hes breougnt sgriovs hurdilatinn, and
: ' : has ereated mantel shicsls, ‘

& ] C‘j inder the sbove fats anlcire.=wianese, j

sarnestly request to Wndlyy Lestow your good

. wishos ard eeneg L the orAsr c¢f tranef.r a0 that
o o 1 may disgherge ny dutilas undisynuntedly and

Y . gebiefy the authoritiss with ry hunbls sarvices,

-

) Datod.at Imphal Yours faitnfully,
Tk ' & nnpaha ~ !
. the 22,08,96, _ V”L\' g’g" erfﬁ

S : (Thyihyana Devi
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7. 4n Aavanea Cory tos

ﬁ/

Y

L Coe

811, R, B, Biwwenath % ing
S8refundt,of Most O fia gs

- Menipwelnphaie 301,

.':"‘,er nis kins isfareation ang iv-g4iats

-

neatassery orders,

~ (BhShyars Davs)
hieatt, Postmas tar (Paras 1)
imrhedl 0, 7,0,
78501,

el D !

TS e v r—r—— e
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..To " o
R 3hri f, Vateng, <

. Chigl rpetree ter-General,
R, 5 Cirele, Shil 'ong-793" 01,

F

" 'Subse * “Undue herassrent hy yay of

s, dntentional tramsfer from :
. Inphal HemA Ipat of fioce by
~ the Sr, Supat, of Py, Shri .
" Re % Bis yansth Tingh, -

NTIN

- AND.

Humble request for irrmeiigte
y intervantinn ong neeest ey natinn
3o protaet the 1ifa srnd to save .
from the e lutches of Vinze 4,
intentionnl ani prajuileed astion
. of the afreszin of T iger,

don'ble S 4r,
ly respectfully, bsg to say
as follows ;.

1, ’ " That, 1 entered in tho rostal
Xpartrent in the yenr 197 ani s inse then

Xl have been disenarging my qut tea with full
¢o-oparation of the higher ruthorities, uring
iy entire X years sarvige 1 8lsnys tried to
Plosse-the higher authoritjes ns wll ns to the
publie with ry hurble =anq sincere serviee,

2 That 31r, now 1 have conpleged
$ yoars of service and 1 »m e for promotion

. dn iBG-11 eadre under Uli~soierm, s0eing ry

soniority aad unspot ted transperent asrger of x
fsrvice, the then Sungt, of Tin, Shri JJ.¥, utts
oriered me to join as AM(Feresl I aneh) at
inpial H,0, whers 1 haq Joins 4 bdnly on 2, 8, %6,
sgainst the e laer vaceney, lm this eonnnation,

1t sy be nmentioned that ong more poat in

gupervis 'y cadre is lyi-z vasant in the Hogne
Jr'aneh ani being rmennsa by the far Junior of fieinl

than me,

3. That 74r, visle 1 wne rer form.
ing ry duties as A M(Teroel rsaneh) rast

satis faetorily sviianly 1 recelved an or Aer
$yped ani signed by the SS 704 vide hia Yemo
Ho. B-32/General Iransfer ita, ol,08, %,

trans ferrin; rme to Mantripukhri ub noat off 1se

without any enuss of trrimfer,

4, -~ That Zir, “entripukhry Suba
rost office is o Aouble handat office nn°
situated in an isoiated esrner o Saszar’ ~e
$here is neitver ary police Station no N
sort of syourity errangerent, The nor

in that of fice had already being tp-

by a ledy staff, ang yosting enoth/

(ryself) as the In-charge of the
alvays un-safe to the life of to
as vell as the Govt, Toparty,
Rod slready taken opportuniti-




257

T3

e 2w

ness snA nunber of tines gunepoint robber{
hed taisn plsee in that o fleo involving Loss
-of Govt, cesh and properties,

‘5

(Y.
3

. That 34r, bee Liee the shove
of fisdal hinrence md unsuitohi 1ty for a
wonen of f163al Xxx¥ ] have certain doreatie
" roblerd and 4th those probleme 3 irrediate ly
subrdtted a humble *npligetion tn the afresrig
Sr, Supdt, of Post offices sand renvesteq him
in person tn ecorm 4 dar the ease symprithetias 1y
and justfuliy, to meet the end of justies, anq
Lo szave from undue harasement, ‘fter knowin
ny genuine 31ffieulties the 537.Cs nqaureq of
eonsidering my ense and $o enncel the or der
. of ‘the ahova unjust treanster, nut pninful to
" mention that the above oifieer acull not
- naintein his of fieinl And narsonal dee arun
" by keeping hie romae anA eineiple ani
Becretly asked ths 0% ttinster/Inphal i, ¢, to
felleve me frenm Irphal i, 0, i-mediatyly,

"6, Thet S4r, as a senior amd fatthful
of fiedinl I wres Aenervirg a king reply from the
5708 edout my hurbla rep®.<entntion dAt1q,

12,8, % hut 1 wes kept 1n drrk ond intent ionally
"1 owms fareefully got relisvel by the I'os t~re tar
“Irphal 8,0, by si=ply obteining Y si;naturg

in the order bank, fere 1 hevo been oren ly

deprived from the risht of letural Juttice

for not s5etting a » Taply to my Farresentat inn

subnitted o S rge/] Pl hoth throngh vost.

nastar \lriphal i, ¢, snAq to him in person
highldghting the Preval lng yx” peeuniary

Aifficult log vnA frovrlers jue tifying erncelln.

tion of the order of tranefer, A Noto eany
_of the Tepreseniation dt4, 8 :3:’..8.&3 is
.ene Josed,

7 That S4r, new from the abhove
1t mey kindly be seen thot W irensfer yee
nedther a routine transfar nor tenure as the
X der of trarsfer wne oMly reant for ryeglf
\/ass 8n is0latad e-se i1 o der to thr 0w ™

out from Irphal H, 0, ta 2ruse harsssrant

. ‘ na3ntal pmifety and to aTa~te unpreeendate 4
problsme to the 510l (f Y fanily, 1t 4
further nsinful to ment 1on that a fep Junior le
‘D&NR vas G cdared tp Lelte thy cliarge of Ao
from me derciving ry Upitinate right of sSeniroty,

8, - Thet S4r, 1n thie ¢onnnetion,]
ney be psrmttag to poiut out that 1n }rphnl
idend post off feo* at reesent X¥wo) posts in
sumrvis ay cagre rre lying veecant rnd both
Prta =zre rmannaq by Junior rmpet Offjeinls

-}é ﬁl ContA4,5/3,..

- {
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. ;:» " :' P \
taeo- g 'That 5ir, 1 nay mlso be porritted
* %o montion hers that & lInrge nurber of
" of flejals both in elerjoal rs we ll® ns
T supervisory eadre are wor king for ™ore than
" desades and in sush cireurstanees ry 1%olated
transfer under cooked cons pireey has turnished
[y imego and has eaused hurd lation amongat
the junior staff, Now, I enm very mueh '
mentally shovked, depressed and due to that
1 am suffering fron hyper-tension,

-

= Under the a2bove faety and cireumtan-
) ." o8 4t may kdndly be scen that the mbove
o ‘sudden pisce - meal transfer is neithar
o C _ the.routine transfer nor tenure transfer in
o o " the interest of serviece vut %% it is issued
o . ‘with biased prejudiced and nalatisd intsnd ion
coL only $o harm me by abusing offieial pousr
. ' " and might by = senior officer 1ike 5100s,
under vhom j renein as & humble servant,
Being ryself a voman 8 X wwakor reetion of the
foslety have no eaurrge and right to onpore
‘anything to the higher authoritiass like %5 1r0s
' énd 8s sueh 1 need your irrwdinte interven. -
tion to enquire the whole episode nn4 eeuse
" %o oansel the unjustful order of trarsfer
-8t the enq of Jjustieas,

N

4

o . ‘ A Yours fafthfully,

L o " Dated at 1mpaal, Ao Bsprne D
vy ; “ the 27.08,'%, (Th, 3hysm mavi )
o . Ao oM, Perce YImphml Ho,

Now »t Dectel Colony,
y ‘ 1- phal. 795001,

T Gopr %o 3-

1, ' sri 1L, Zadeng, Co M. Gyy NoB, Cirels,
' Shillong for informetion and ne¢ess ary
irmeidiate action,
So S 9T ROGB, 3ingh, Sr. Supdt. of Poat
" : "-T", offises,1~phal fa his kind infarmation
. and re-eaisitaration for emrsellation
of order of tramfer, Sinece 11 am bed-
ri ) t Wretent ion inocre~seq due
todg:gt ‘ieshgal?’apgd dspression f an
t in nosition to perfan ry dutlss
::d mcg ennplate reat for rastoration
and XprXEidy norreley of rv health, The
S,R,=1 and M,C, ere forwarded through

r opsr ehanmo 1,

%?Tféd o . Contd, MA... z



8, Sri Bhnttachar jae, Cirels Secretery,
' Aol,?.3,U, Close-ill Thillong for hie
T kind infornation Ath resuest to kindly -
take up the issuo ith eirele =and Niresto.
Tate lasvel so that sueh intentionsl
harassment is not impo2ed to &8 junior
offlei12l liks de '

4, 3ri Kh. Ibobi Singh, Divielonal

!
! i
TR : 5
| e C oL ‘ 3eeretary, A,P,P, B.U, Clrss~11],inmphal
. O far inforration end necussery sation,
A ) . s . ,
s e : A Spar
Q ' {(Th, ':hyd; Javiy
. ‘ A'¥(iaree l Oraneh)lmphal
. Lo, =785201,
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(1) The secrotary,
Dopartnaentt of Popts,’
indatry of Communicatizng,
Govte 08 16¢ig,
DAR BHAKAN,
t“?fﬁ% &PML‘ - 10 N

(2) Mre Le 280009,

} o

thing Pogt Mast:r Ganeral, .
Hefle CIFCLE, _ . .
SHILLORG o 733 001«

{3) Mre Noe Bigwavath singh,
Exe Supdt, of Poslt Q0Liices,
tanipur Nivision,

IMDHAL o 795 GOle
(4) Mre Alt. sil,

Poat Magtar,
IMPHAL = 795 0016

8ir,
Under ingtruction from my client smtde Yhe Chyama
Levi, AsStt. Post Master, imphall HoD., Mandpur, I horeby

give you notice to the following ie

1..  . . That my clisot 45 a rosident qf imphal Town and
Mre Rake 2iswanath sdngh, cenfor supdte of tust Ntidens,
Mahipur fivision, lmrhal who joined 1n hie post only on
6e8e96, it aleo & resident of imghal i‘bwn;

20 ' That my client on baing promtnd joined only on

EONtiis g n p o

le



< -
/. ‘7}
e

140496 a8 Asette Dost Bagter { Parcel) at imphal H.2. and

Hre Zingh joldned a5 Sre Zupdts of Pocet OLfices only on

'- «ﬁi‘@!%l - .

I - That of 21«36 my cliant was elocked to raceive

an ordar Lypad sod siguod by the Sre :;uwé. of rost CfLices

himgelf vide hic Memd Noe Ba3l/Gensral Tranpfer ¢ated 21.8496

tranpfarring my elieti?. o mtrlpukhuri Suboost DEfdce whilch
iz situated in an intartor place from imphai amnd Terrorisgt
affoctad .ama. Previously o sevaral accasimm, Covte Proew
pertics Lacluding Cash otee wore lootad from that oifico on

e | That prisa £aci¢ the impugoed ordor 1o malicloug,
viadictive arsl has boan paesed in colcur&hle exorcisa of

pavoere 70 substaatiats the atovae, it may be stated that my
cliont has been asked o handuover charge to a juninr wost

claerk, which L5 unhaoard of in Serwice Jurlspruciancne

Coplac of orders are enclosed herewith as

AGHOXUras » A & Be

Se That row, tha gald Matripukliurd ubLJlost "fidca

will have to be run by two lacdy oflficials including wy cliadt

winieh is situatad in o Torrorist asfectod areaes it may be
cotaldared ag U5 what kKiod of interest of sorvice is 17&%1%6
in guch malicicue and vintictive transfer which wac pasced
without caring ) the :xubltc intoregt ! i 1088 OL “OVie
proparticse

e Thel sy my alient ectored xfkk 40 tha fosctal

service in tiie Cadra of roztal ATA in tha-yaar, 370 and

. @f cotitlese I la

T
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has completed 26 yoare of £ioe carmer of pervices.

Under the pravalliog rule of Pogtal Department,
- my clieat got promotios in tha L.G.de Celre on completion
oL 16 ymrsvaﬁ' trénméma service and Ly vu:tua of sanfority,
- ahv l‘.ﬁ- now Zanlor most L.8.0. 2fticdal in ’tf;am;.'mx‘ Postal
Divieion awsiting for promotion AN .55 . cadre under Belele
acu@a but arbitrarily a junifor t> her taec boasn allowed to
officiate against Zuparvigdry el «Gewil Zadrn 10 Larcel and
' %?;wcnuon tranches ~f imphal liead Post Offdce £or a long

time suppressing the lagitinate claim of ry clionte

i 7. That ny client has sulficient ke r-uson to baliave

; that tha impogned order of transfer is unaithor wouting ror

‘ tenure which hae ésolateé the general rules and princdples
of trangier as many othar ofticials havy peen gorving at
Imphal HoDe LOr toOre t.i:;m a decadr» withnat followinu any

ﬁgiﬁ pringiples of transfer,

?ou may vary well undsrstand alout Lig sotive
bablind such pick and cimse trangiar victimiging « loyal,

monest and efficlient ledy officiale .

Be . Tnet my cliont is the only earniag momher in tho
£amilye der daughbter Lg roacing in Clagse X at luphal and
bay :nga& ﬁat—&er is baedariddan gitice 1330 dua to parslyuise.
Vnier oo circumstances, her father can Le shifte! to any

other place at this critical juncture.

De That .‘bemg aggrieved by the transfer order, wy
clieone has preforred a reprosontation on 77.8.%¢, but <o

regronse hag heon made to the represantation. tlaedless %o

\\)’)‘){\J‘/ : . ertibleee It de



@ﬂr. N\

7 aayfthatimy‘cllénc hag got a right of congideratirn, mnre

go whan At As aiiegaa that the order of trangier is ot

. torwarded on bunofide, 'but it is malefidas

 In the proniees aforesald I on retalf of my aforow.

said cliont make a domand that her transﬁér‘aré@r hm Calle

¢ceolled in éaﬁaideration of har reptesantattoo datod 27«86

and %hev¢sntaﬁt$ohs'maﬁa in this MOTICR. This mav bo dong

within 15 fays of receipt of the WOTICE, failing which my

iﬁétzuet&oa.Lé'to take legal actinn ia Las mattere In such

aﬂ.QV@ﬁtualinyg you will Lie responsible for thio cmanQuancaa

ghorent «

I hope and trust that thero would be no occasion
for litigation ard tie grievance oi Ry client would be
rodregoade

@ith rogards.

Yours faithiully,

{ 8 K TALUKLCAR )

ADVOCATS
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Mvognte 7 Gouth Sarangs
Guwshetd Migh Court. Lesr Kagturd Blicd Ashems
o VLUBARID QUSNATL w 7
CL ' N TP,
70, | Al e
’ 1. The Secrctary, oo
Depaxtment of Poste, |
Maintey ;! Sanndkasicnex Communicationg,
Govte of Iadle, '
, Dk Bhawan , New Delhi. 130 001,
2¢ HUrpe Le Zadeng,
Chief Postmaster Ceneral, -
Hoxth Eastern Cirzolae,
Ehillonge.753001.
3o Hre ReKe Blewanath Sin: »
5%e Supdte of pogt Ufficere,
Ha?iput ldvision, Imphale 795301,
- Aa  Mpe Al R, B}, _
% Postnaater,
dmphal HeG7985501,
h‘.x}. . :
Subtre Advocate [oticoe case of timti, Th . Shyama bLovi,

Aastt, Postaaster, Imphal .0, ow ¢ birdaUealgnate
Mtupukhn 8eCo -

oA Do

Addition Lo the Xdwcato ‘btice 088.16.0%96 Lesuad i
by me 4n the matter of molacious, vicious and
aribtrory orier of tronsfer Lpsuad by #i2e Reile
Biovonsth &ingh , £x. Supdte of post Cf€fiens,

Imphel vide his Nemo o toe Be 32 Genersl Trangfer
QtBe214064 96 to my olient, the atorementioned "
sutd, The thyosa Devi,

gig,

An eonkinustion ¢f vy nctico Gt. 1647496, & horeby
#ive you this otice dafepedng the followlng acaltions to wy
sarlior notice dtd 36.5.96 4in ;;‘éé/r to démv'ma you adequate
an gufficiont opportunity to take hppropricte acticn erd
isrue immedleto order for cancellation of malscicoun, mk
olourful and intentionsl orxder of trangfer 1o ued vide
Hew oeBy w33/ Generel Transfaritds21,08.98 by ire Reie
é%" ¢

Gonﬁdu...Z/.
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thzwanath Singh , Sre Gupdt. of poot Cffices, wanipur
Dfvision , Imphals

1

,1.‘ : That 4in poree3d of wy esriler muca atd
25.?.96. tha wrd * interior * Eppesring tn fafth Line

vay bo resd as ® isolsted ®, nnd in the sixth line the
vard * effected * msy be read s ® asccoseible ", Similarly
the word * affected * mppearing 4n the third line of
para=9 soy el Rindly be zesd g9 * sccessible“.

2e That despite & lapso cf etoud o tonth , Mo
éc;':ien to yescus ty eiling client has beon procecded

with by the second praty viz. Nre LiZadeng, Chief posttioe
ster Gensroley although the request for immodiate
intorvention to mullify the effect of malocious

ond victoun order of transfer wap mode eud tranandtted

to him , by name, by FAX on 27.8.06. '.

,_,3,;.? o That oy client, had not, for years together,

begn mraa& her lesteimate position &4 gupervisoxy
Sodey by eidoe x;ntnq and Lgnoring hor gentogity and

- negleating her prestige and self o respoct.

by - That my ¢lient, uﬁen rerdnded her gentority

and eatisfiactory cexvice to the thon supdts of post
Offices, Imphal.@he wos provided a position as Asott,
posteestor (Patoel) Iophal MO for o while, so to ary

lees than a sonth ené with 8 view to hurilisto hor

and to couse Lrreperable demage to the famdily life

and tentol posce Of ty clieat, an orxder of transfer wao
dssuel in vell « intended, pro. plenned ond melafide moncer
50 thet my client in one hand bo deprieve of hor
lagitinate ciaﬁ.a to supervisory posot as shio wili not ba

Contdocsned/m
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. ond Famdly problens, snd on ths other hand be
. Victimised on pevenge and personsl grudge for having
tlalmed a legiticate positicn by virtue of her sendority

_ e
-

able ¢ sove out of Inghal Gue to her health grounds f;l

end 'sauafacto:g sorvice vhiich she did not claim with
Ut st tolerances '

Se That 'tha third party vie. ¥g, R.Ke Biguanath &

" singh, 8r, Supdte of post Offices drphel had mentioned

& very vague tefm 1o the transfer opder that it was
issued in the interest of sorvice, Here, it ey be
pentionsd thet 42 pubiic serxvico 1 really scrved by
poating vy client s sud postmaster ¢ Hantripukhri 6.0,
thon what prevented the way of such expeliency of publia
service before @ month of Lesuing the preeent order of
transfer, whils posting her as Asstt, fostmaster (Percel)

Inphal HO or what such ney cxpedigacy aroee within a

ohort widle of posting hor s Asstt.postusster Parcel)

- Ssphal 3O, vhen 1y client netthar hed oompleted har

tenurg 4a the post of Mgstt. Postmastor, imphsl RO, nor
ohe becuse o podnt Of adveres ispact on sdudnistrastion

W e W 5muy hex wontinusnto as Asstte postoaster,

Imhal 0 amrablc in the Antorest of poblic esxvice.

QQ" ' g th;e my client han furthar rrapon to believe thet

§ tha aﬂamaﬁn ordor ©f tronsfar wap oolourful and eut

of sotivetiond If tha oxder «f trancfer woa in the
interest of gorzvice perhaps there was G rosoen in the
pagt of party el ot m. ispose of the represchtation ek
of ny client AtA 22.8.96« Rather a clandestine instruction
0 solkevo by client from Imphal HO without

ezploining and informing her of tho erpediency of

public interest/ scrvice interast involved in her

(
(%\‘ / transfer frum Imphal HO to Hantripukhrxi 8.0, wes fe-ued

ContBecesd/a



—~

_ b O\
. “‘. '

to tho party M4 above by the perty No.3 vig.

fixe Relle Blownnath Singh , 81, . Bupdt » of post Cffices,

Irphale

k2 That the transfer of oy cldent £rom out of
Imphal; BD, where sha nelther comploted her .eem:re by
virtoo of the foct thet che took over os Agntts post
mzster (Parcel);, Iuphal MeO only o fortaight ago, nor

hes becima projudicial to continua atrmfex 4n office, hae
coused serious dupaliment to the admindetpation and

- tzengfer poldicy, and alsc proved the action of

#py ReKeBiowanath Singh, 8re Supdt, of post Offfcos,
Imphal ap totally prejudtcial , putversive and palafides

8y ’i'hat the attempt of Third party via. Senior
Supdt. of poot Oftices , Imphal to drxive my client

Mk out of Imphal M0 and from supervieory post in the
name of intercet of service and bringing one

Ehed o 84 K alach and edngh £ron Hantripukhrd 4n her plece
wae m&nq byt his oolf potivation, It may ba

mentioned that the aforessid Shri. B.Kalach end Sing

¥as pentally uabalanced and due to thot he was on

Yedda ) leaﬁe for more than 13/2(cne and hém) yeor

prior to his posting et Hantripukhel 6.0,

The sald Shri. 8. Kolachond Singh Sadwdmeedy hpd vlready
gFives written understen@ing €0 the suthorities that

ke would not be oble ¢ take up any hicavy mental snd
physical worke, '

ou  Thet tho case 6f my client, baing  Damber of
veeker saction of tho society called woman ought to
have been constdered 4n the light of humanity and
..m{zﬁ) wiile 4eruing hor trensfer order to an office
aéuated in on isolated place where sdequate

security arrangenents ate not avalledlo &in wie: of

the prosent lav and order attuations preveiling in

vand s Y the post dncidpnts took plsce 4n
andpur, and algo the po AL
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. #het particular srog/ office taken into canaiﬁémtim
40 view 0f thpt o that area is Terrorist accossiblas But
the very tuman spprosch hag besn hustled off, and the
order of transfer has been ippucs 4n sost inhuman and

Peintaxpronsnery axtitrory mannec,

b 12 , That t111 ends date, the Regtpstzation and paxcal
Branches of fmphal Heo ofe bedng headod by tha officiale
ot junlor to my client, Lyt the thira Bastys Vig.

. ReKoBiswanath Slagh, Sxr. Gupdt, of post Cftiees ,

| . Imphal after knswing thet my client hog core fotward sith
hor Legttimats grounds for calntaining statusequo sp
hostts Postraster)percal Branchi, Imphal H,0 he s

Tonow dn a warefocting ererciee to Lega:uw hiz 4lle1al
and erbitrary traasfer by hock and grock,

Thus o 0N .ald the atove facte, py client has

overy possible proofs to beliave that the order of
tranafer €rom Imphal H.0 to Mantriphkl_mi. £,0 hos bhees
dssued with malatiae inteation to eeuse her urdpe
Mr&%ti mantal agony and eo dia:«tabiu;e her Carseg,

11y THat Mre RuRy isvansth Singh , sr.Supat, of
post Offices, Imnhsl hag ot intesticnally qranked ené Logve
of vy client which 8he appiies due to the shock, mantel
depresnion and ageay caused upon her by the colourful _
tungﬁér order feoued by the snia mp, ReK.Dipwanath aiﬁgh.
although my elient hap appliec for leave on tredical

geounds duly swaported Ly Bedicsl mu{zcata.

124 That due to none granufzg and Noresanctioning
‘of leave, my olient Wwuld rot get monthly poy/lcave
saksry for 8ept/96, which wdll eause undue finanoiud
bapdanip , wmental tezston, starvation and danger to R
life of solf and aleo the fether of wy ¢lient as both

Loned ., &/
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. Pexulize timely medicul cor on having beon bederbdden,

cie dus to hgpertmﬁm anéd the othor due o parelysis

; wwwuvely. ge, tha thixd party r nam?xy. Mre ReKe
Plgwanath Singh , Qx. Supdt.of poaf:mt‘.tcea. Imphsal ahall
ke pz’lmmw regpongihla for nny unmua:d avertuality
nloagudith tha segond party namelye ¥re e Zadeng, .Chiaf

yoatmam Genetal shillong wio £atled to use lLis good

;//wf,/

0ffieg W repkify the edotake/fault of hie sube
oxtinste suthority,

134  This notice ahs;f,l». 8150 give zise to my eitents
to cledm cost 02 legel pidcecidngs 4€ ary indtiatod due
to Lnsetion of parties 1 10 4 alxve on thde afvcca»t:e'a
mwtice ad ghall forr the part of a;xpucatwn to be
#4163 4n the. Hon'ble CAT or any other competent legal
Bmm cepending wpen the eventusliiey, to sulgte. tiate her
latemy |

| Now , therefore, I groguest end Aemard y.u that
the malegiens, erbitrary end mes cclourful ogier of my
client's tronefer iscued under cooked oonspicracy way
kindly be cancelled on the barir of £-cts and cortentiong
sutind. teed ﬁeza:a oncermned uthorities both in her
Tepresontation Gtde27.2,98 and Yy eaxlier notice
Atds 36.9.95 afiongwdth this present ones This may plense
ha done vdtnin 15( Fiftcon)lays of receipt of thip prasent
mtice + Pallur to teke eppropriate action ghall

favite legul action for Mhich end all other congecuences

thers of, you all wiil both zovarelly end jodntly be

vasponsible,s

Cintlesas 1 -



14
'
¢
¥ o o s
/ e
Lot
P o,
/ v
.. b

«le | |

x hope end tiust that mm thum would be o
mmmf.@u ﬁaz M‘uqamn axd the grievances of ay client

C would ﬁs‘a :eﬁtesaed with hummka:lan sppreech atded with
ﬁmué'éz jnauce.

./"", "‘ﬂ "

4 /o lywieh regends, - '

-, ’/ , .
i FER ¥
. ‘ . f
. N ,
St . '."':"".i ’ .
// 1 _ Yours fLoithifully,
1 .

(BoKTalukdar )
ravocata.



